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'THE 'HARYANA CEILING ON LAND HOLDINGS 
ACT, 1972 

(HARYANA ACT NO. 26 OF I972) 
(Received the assent of ?he Presidenr of India on the 22nd December, 
1972, and wasfirsr published in the Hatyana Govenzrnent Gazette 

(Extmord i~ry)  of the 23rd December, 1972.) 

AN 

ACT 
to consolidnre and amend the law relating to ceiling on land 

holdings in the-State of H a r p n a .  
BE it enacted by the Legislature of the State of Hary~na in the 

Twenty-third year of the Republic of India as follows :- 
1. For statement of objects and reasons, see-Hatyana Governmcnr Gazene 

(Exrraordinary), dated the 28h September. 1972, pages 1 193- 1 194. 
2. For sralement of objects, and reasons, see Haryana Goven~rnent Gazette 

(htmordinary), dated [he 30th March, 1 h 3 ,  pages 698-99. 
3. For statemenr of objects and reasons, see Huryana Govenr~trerrr Gczetre 

(Ex!raoraitro~),  da~ed the 1 3% January, 1976, pages 104- 105. 
3. For statL,nenr of objecls and reason:, see Huryurlu Gover~!rnet!t Gozetre 

(ExrraordGiaryJ. aated the 2nd .Tuly, 1976, page 1233. 
5 .  For stalement or objects and rasans. see FIurym~a Gover,r)nent G U Z C ~ ~ C  

(Exrmordinnry), dared the lOl h Nowmber, 1976, page 1820. 
6. For s!z!tmen! of objects and reesoils, see Hnqlnnr? Governnle~lr Gneette 

(Errranrdi~rmy), dated {he 22nd March, 1977. page 379. 
7. For starement ot objects and reasons. see Huryatra Govzrt~sle~lt  Gazerre 

(Extraordinary), dated the 3rd April, 1978. page 478. 
I 

8. Far statcmer~l ul ubjcc l~  arid reasons. set! ~ i r ~ a r ~ b  Go~~ri i i i ia i ; :  Cazert~ 
(Enruordinary), dated the 5th July. 1980, page 1264. 

9. For stalemen1 of objects and reasons, see Haryona Governmetrf Gazer~e 
(Extraordirrary). dated the 26th. August, 1983, page 1134. 

10. For s talernent of objecrs and reasons, see Hrrryolla Govcrnrrre~~r Gazerle 
(Estmordinaql), darcd the 25- 1 1-86 pagc 1306. 

1 - 
Year 

1972 

2 .  
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26 

3' 
Shon title 

, , 

TheHaryana 
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Land Holdings 
Act. 1972 

' 

4. ' 
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AmendedbyHaqanaAct530f1973~ 
Amended by H a q k a  Act 17 of 19763 
Amended by Haryana Act 40 of 1976' 
Amended by Haqana Act 47 of 19765 
Amended by Haryana Act 14 of 19776 
Amended by H v k a  Act 18 d 1978' 
hendedbyHaryanaAct34c.l198O8 
Amended by Haryana Act 14 of 19839 
Amended by Haryana Act 2 of 1987'u 
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Shorl litle 

and extent. 

Declaration 
as to giving 
effect to cer- 
tain directive 
principles. 

Definitions. 

C H A r n R  I 

Preliminary 

1. ( I )  This Act may be called the Haryana Ceiling on Land 
Holdings Act, 1972. 

(2) It extends to the whole of the State of Haryana. 

2. 1t is hereby declared that this Act is for &ing effect to the ' 

policy of the state towards securing the principles specified in clauses 
(b) and (c) of article 39 of the Constitution of India. 

3. In this Act, unless the context otherwise requires,- 

(a) "adult" means a person who is not a minor ; 

(6) "agricultural worker" means a person whose principal 
means of livelihood is the income he gets as wages in 
cash or kind or partly in cash and partly in kind, in 
'connection with the agricultural operations he 
performs ; 

(c) happointed day" means the twenty-fourth day of 
January, I971 ; 

(d) "bacjar land" means land which hae, remained 
uncultivated for a continuous period of not less than 
two years immediately preceding the appointed day ; 

( e )  "Collector" means the Collector of a djstrjcr or any 
.. . ether officer not below the rank of an Assistant 

Collector of the firit grade empowered in this behalf 
' by  stat^ G~vcrnment ; 

'[(J "family" means husband, wife and their minor 
children or any two or more of them. 

, , 

E,~plat~ario~i 1.- .4 married minor daughter shall not be 
!rezrecl ss a child, 

-F,xp!flnnrinr, I]-- child shall include- 

(i) Child of the husband from h i s  deceased or 
divorced wife and Iiving with him ; 

I .  Substituted by Havana Act 17 of 1976. 
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(ii) child of the wife from her deceased or divorced 
husband and living with her ; 

h ( i i i )  illegitimate child of the husband or the wife and 
living with them or either of them ; 

(g) "land" means land which is not occupied as the site 
of any building in a town or village and is occupicd 
or has baen let for agricultural purposes or for 
purposes subservient to agriculture, or for pasture, 
and includes- 

(a) the sites of buildings and other smctures on such 
land, and 

(b) banjar land ; 

(h) "landowner" means the owner of land ; 
(i) "minor" means a person who . , has not completed the 

. , 

age of eighteen years ; 
( j )  "orchard" means a compact area of land. other than 

land under grape garden of IEvine-yard or banana or 
guava trees], having h i t  bearing trees grown thereon 

, in such number that they preclude, or when fully grown 
would preclude a substantial i a r t  of such land from 
being used for any agricultural, purpose ; 

(k),"Pepsu law" means the Pepsu Tenancy and 
Agricultural Lands Act, 1955 ; 

( I )  tipermissible area" means rhe extent of land specified 
in scction 4 as the permissible sea ;, 

(m) "person" includes a company, family, association or 
other body of individuals. wherher incorporated or 
not, and any institution capable of holding property : 

( t r )  "presciibed" means prescribed by rules made undcr 
rhis Act ; 

jo j "prcs~ribed auiho~iiy" means sn a;;: hori :y pp:escri bed, 
by rules made under this Act ; 

( p )  "Punjab law" means the Punjab Securiiy of Land 
Tenures Act, 1953 ; . 

1 .  Substltutcd by Haryana Acl 33 of 1973. 
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' [ (q)  "separate unit" means an adult son living with his 
parents or either of them and in case of his death his 
-widow and children, if any ; 1 

ZIExplanation].- The adult son or in case of his death 
his widow and children shall be deemed to be liviiig 
with the parents or either of them unless separated ; ] 

(r) "surplus area'' means the area in excess of the 
brmissi ble area ; 

Is) "tenant" means a person who holds land under another 
person and is, or bur for a special contracl would be, 
liable to pay rent for that land to that other person, and 
includes- 

(a) the predecessors and successors-in-interest of the 
tenant ; and 

(b) su' tenant ; 

but does not include a person who is such a relation 
of the iandowner as may be prescribed ; 

( t )  all other words and expressions used herein and not 
defined but defined in the Punjab Tenancy Act, 1887 

. (Punjab Act 16 of 18871, or the Punjab Land Revenue 
Act,, 1887 (Punjab Act 17 of 18871, shall have the 
meanings assigned to them in either of those Acts. 

PermissibIe 4. ( I )  The permissible area in relation to a landowner or tenant 
we. or moiigagee with possession or part1 y in one capacity or partly in anotici, 

of person or family consisting of husband, wife and upto three minor 
chldrcn $crciiiafter'rcferred to as "the Primary unit of ramily"), shall . ., 
ke, in respect of- - ' 

, . .. 

(a)  land under assured irrigation capabIe of growing at 
lcnst twr, crops in r: year (hereinafte: :&erred to zs 
thc land under assumd irrigation), 7.25 heckres; 

( b ) ,  land under assured irrigation capable of growing at 
least one crop in a year, 10.9 hectares ; t 

1. Subs~ituted by Hafyana Act 17 of 1976. 

2. Added by Haryana ACI 47' of 1976. 
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(c)  land of all other types including land under orchard, 
: , , .  

21.8 hectares. ' 
. , , . ' .  I 

: . - - . ,  

. ., . , . . : (2) The, pemiisihle area shall he increased by onc-fifth nf 
.the permissible area, .of the primary unit of family for each additional 
member pT family :- 

1 - 

Provided thht the p~rmissible aiea shall not exceed iwice the 
permissible area of the primary unit of family: , 

,'[(3) The *erinissibIe m a  shall be further increased up to the 
permjssibl'e area of the piimary h i t  of'a family for cach separate unit : 

Provided that where the separate unit also owns any land, the same 
shall be taken inlo'accounr for calculating the permissible area. 

. , 

, (4) The piihissible i k a  sllall be determined on the-basis of 
v Juation to be calculated h the p-ribed manner ~ - ! n g  into consideration 
the &wnkrship bf the means of iniiation ,-:heir intensity and such other 
factors as may be prescribed subjc:; 10 the con& tion that the total gkysical 
hoiding does not exceed, 2i .S hectares.] 

.(5! :i\ determining the pemissible. area for the purpose of 
c!x% (a) of sub-section (1): f ive hectares of land under irrigation 
from privately owncd tubewells, pumping sets, etc., shall be equal to 

- ,  

f c ~  hkckes C!' ! Z E ~  c ~ d ~  ir!-igg!i~!; fro? r.and as defi~gG l g   he 
Northern IndiaCanal and Drainage Act. 1873. (Ce~tMi Act 8 of 1873) 
or from State Tubewell as defined lin'the-mnjab State Tubewell Act, 
1954 (Punjab. Act 21 of 1954). - '- 

' I  ' 

' ( (6) For evaluating the land of any person at any time under 
this Act, tile land owncd by him immediate~~ before the commcnccmcnt 
of this Act as we1 1 as the land acquired by him after such commencement 
byeinheritance, bequest or gift from a person to whom he is an heir 
shall be evaluated as if the evaluation was being madc on rhc appointed 
day and the land acquired by him aftcr the- appointed day in any other 
manner shall be evaluated & if the' evalualion was being made on the 
date or such acquisilion.] 

. , .  apply to 
'[re) laud owned by, qr vssted in, the S t a k  G ~ v - s r n m e i ~ ~ ,  Llrrain 

of l~c~uisz  than under thc provisions o! this  Act, Oi lands. 

1. Subsli~uted by liaryana Acl 17- uf 1976. 

2. Subsri~uted by Haryana Act 33 of 1973. 
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. , 
' CE~LING ON' L ~ N D - H ~ L ~ ~ N G S  (1972 : - ~ i r ~ i n a  Act 26 

. ,  . 
' ihk C&iral ~ o v e k m e n r  or 'the &-idabaci Complex 

Adminisrration or a Municipal Committee or a 
. , .  - . Cantonment~oardorii~ran~~anchiyal-Gsrhe~ational 

, , , - .. -. ,,Dairy Research Institute, KanraI,'clf such drgatiisation 
under the adlni~lia~ati ve coc~rol ,of State or -Cenrral 

,. ., Goven~rnent as the .State Government may, by ,.. . . , ,  - .  

notificagon, . . specify ;] ._ ., - . .  .,. . . ,  - . - . , , . _  . ,. h ,  

. . . , {bj - land belonging , . . . . to . . registered . co-operative . , societies 
. .. . - , foriqed for ?I= purposes,of , in-operarivk-faiming . ... .. : 

I [ProviGed that !he .person joining t h ~  socie!y. as a member 
l ,  c i a s  :~ui uwri or iioid or contribute to the sociery land , , .  . 

, . . >  
i i ~  cncrssnf h i ~ ~ e m i s r i b l c  m a  and ihc co-opcra!ivc 
sclcidtv' so formed-does hot' 'own orn hold land jn 

- - , ,  , 
, 0 -,  , '  -,!jc: . - , . 

, . -  
. . . I  I -- 

- Innd hklo~rging,?n p r i m ~  apric~!tui?I co-opz?ti\is 
credi~ sccietics, land rnoagage banks. the Stale and the 
Ceitial-Co-operative'fiaiic and'other banks. 

. , . , , , 
I . ( I . . .  

~*~ia ,ral iob , . -  . , .Fur , . ,  [he, pu~puses ut this, dause 'bank' 
. ,  

. meqs'~an,hng.  ~ o ~ ~ ~ n ~ .  as .defined .in !section 5 af 
thc Banking ~ c ~ u l a t i o n : ~ c t ,  ,1949. thc State Bank of 

3 , "  .. . , . . ' -  . ,.,. . . 
Indi zi constituted; .. ._ ._  under . . ._ the ._  State . Bank of India Act, 

' 

1955, Subsidiary Bank :as- definedjn , . I ] . .  .the State Bank 
of India (Subsidiary ~ a h k s )  Act. 1959. companding 
ncw:S&F.!: . . .. kcr.s~!nt~d k d e i  the J?&irizi; C ~ p y i c s  
:(khPquip; .,, t,,.n :.. ~ d - T : ~ ~ s f e i  cf Un6c;akiiigs) Act, 1870, 
in'l iiany ~ l h e i h w c i a i  institution notified l,y ihe ~ i a ~ c  
GoVenimenr & a bilk for the purpclse of this ~ d t ;  

. . ., . m . 
. -  - . " 1 .  

( d )  , . land I .  leased _ ,by the Hayins. Stale Co-operative Land 
Mor~gag U a i ~  k ~iml~et i .  .&kblishcd under l h ~ l ~ ~ a b  
~ o - o ~ l a r i w  1;:ild Mortgage Bank Act? 1957 ; 

( e )  .land owned by fhc H q a n a  AgricuItural Uni vcrsi ty, 
Hissar, the Kuruks!~etri! Univcrsiiy, Kurukshcta, or 
such other univerxity as the State Governrncnt may, 



. . 

'[to land own'ed by thc Haryana Dhudan Yagna Board 
cs~abl i~hed under thc Punjab~hudan Yagna Act, 1955.1 

..,! ?[SA;! :No~withstanding any judgement, decree or -order of any 
, courtor authority, the provisions of t h i s , ~ c t  shall no1 apply ro lands 

belonging to any religious or .charitable insti tulion ' of a. public nature 
: in existence immediately hefore !he day of commencement of this' Act, 
. b u ~  not helonging.to the Mahant, Mohtslmirn.or -manager thereof .: . - provided that, the exernp~ions~specified herein shall be 

admissible- till such time only as the land or income 
' therefrd'm is, utilised for the specified purpose- of such 

inslitutjon and-shall nor be. adiissiblt: to the lessees of 
such laads : 

Providd fu'urrher rhat except in the case of land belofiging to 
. , insiit'udons, kgisrcrcd-under :hc lnbian Tmsti hcrl IS82 

(Ceritral Act 2 of 1 882),'or reguliied by A y siaturc su'ch 
: I, . I . .  '9s rhe Sikh GC~rdwaras ~cr,-'!92!5 ()\injab Act 8 of 1925), 

the Wayf Acl. 1954 (Pzrliament Act 29 of 1954). or 
, . . . , .  . custdm;lriIy ncogn~sed, the' onus to prove that the iand 

is -exernb~ under this -section, -shall lie on the person 
, - 

. . , claiming' the .exemption. 
i3pEanbcion.- f i r  the purpose -of this section, 'religious or 

charitable institurioi"~means- ! -, 
, .., 

. : , ,  (il a temple ; 

(ivi waqf as defined in  clause (ii) gf secrion .3 of the 

I : I  
, - :WaqfA~!,  1954 (Parliamcnl . Act , 29 nT 19~4)  : 0;. 

(v) any arhcr religious plvcc of public naiurc. J 

6. . Ssl.ile: es otherx!ist. cxpre.5.! y pruuidec! ir! ' this .A.c t: the 
provisions of this: Act shall have cffect notwithstanding anythi;lg 
incon8istenl therewit11 c.ontained ifi any uther l aw  for the- tinlc' being irr  
force or ally instnlmen~ having effect by virtue of any such law or ally 
usage, agrecrnenc, setrlcment, grant, sanad or any decrce or order of 
a11 y court or othcr aut hori!y. 

Exemption 
nf lands 
belonging ro 
religious or 
char~tahle 
institulions. 

A L . ~  it; 

ovcrride 
othcr laws, - 
dmrm.  
orders. crc. 

1. Inscrted by Haryana Acl 14 of 1983. 

2. lnscr~cd by Ilarpuj Act 17 01 1976. 
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CHAPTER U 

, 
CEILING ON LAND AND' ACQU~S~TION AND 

, . - DISPOSAL OF SU~PLUS AREA 
Ceiling on , - 7. .Notwithstan&ng anything to the bonbary co~tained in any 
land. law, custom, usage or agreement, no person shall be entitled to hold 

whether: as landowner or tenant or as a mortgagee with,possession or 
partly in one capacity or partly in. .another, land within the;State of 
Haryana exceeding the, permissible area on or after. the appoin led day. 

l[ExpEanation.-Where the person is a family -incIudir~g the ' 

separate unit, if any, the land owned or held- by such person together 
with the land owned or held by the members of the family and the 
scparatc unit shall bz @en into account for the purposes of calculating 
the permissible area.] 

Z e ~ ~ d i i ~  . 2.:. ( 1 )  S ~ v z  ia ,:hz 2 2 s ~  ~f Iznd zcquired by tke ?;T:i~r. 
transfers '!nr Gcvemmen~ or the State ~ o ~ ~ r n n k n t  under my Iiiiw fa time being 
Xsppsidcr,s: in force or by a renanr under.tne Fepsu ia_z or h e  Funjab iaw or by an 
not to affect 
surplus area. heir by inheritance, no transfey '{ or disposition ] of land in excess 

of- 
( ; r j  the permissible m a  under the Pepsu law or the Punjab 

:aw ~frcr. :,'Ic b q  of h!y, 1953 ; :nd 
( b )  the pcmissible k a  uAder.this Act, except a bonafide 

transfer =[or uisposicionj after rhe appointed day, 
shall affect [he right of the Siate,Government under the aforesaid Ac~s  
to the surplus area to which it would be entitled but for such transfer 

or disposition] : 
Provided that any person who has- received an advantage under 

such transfer 2 [  or disposition] of iand shall be bound to restorc it ,  or to 
pay compensation for it, to thc person from whom hc rcccived it. 

(2) Thc ,burden of ?roving the transfer or disposition] to 
be a bonafide one shall be on the transferer. 

(3) If any person transfer&?[ or disposes vf ] any laid after 
the appointed. day in contravention .of the provisions of sub-section 
( I ) ,  the land so Lransferred 3[ or disposed of 3 shall be deemed to be 
I~??~EPc! clr he! l  hy t!m person i-i c.slci~!ating !he p-rm.sihle area, Thft 

land exceeding Ihe pennissible area so calculated shaIl be the surplus 

I. Subsl~lutcd by Eary;t.n:~ r\ct 1; a: 1970. 

2. Inserted by ibid. 

3. Inserted by ibid. 
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area of the person and in case the area left with him after such transfer 
I[ or disposes of ] is equal to the surpIus area so calculated, the entire 
area left with him shall be deemed to be the surpIus area. If the area 
lefl with him js less than the surplus area so calculated; the entire area 
left with him shall be deemed to be the surplus area and to the extent 
of the deficiency in it the land so transferred '[or disposed of 1 shall 
also be deemed to be the surplus area. If there is more than one 
transferee, the deficiency of the surplus area shall be made up from 
each of the Bansferees in the proportion to the land transferred l[ or 
disposcd of ] to them. 

9. (1) Every person, who on the appointed day or at any time Seleciion of 
thereidler holds land exceeding h e  penrlissible area, shall '[ within a permissible 

period of three rnonrhs from such date as the State Government may, and 
. . .  persons bj ii~tilFc:~~atioii, specify in this bzhalf: oi sitscqueii: acqiiisitizlii of 

q u i r e d  10 
!and, fgmish tc LCle prescribed authority a declarztion suyprted by 3n 
affidavit giving tihe particuiars oi  ali his land a.23 <hat of the separate declaration. 
unit in the prescribed form and manner 2nd stating therein his selection 
of the pficel or ~ Z C ~ ! S  of !c,~ not exceeding in the aggregate the 
permissible area which ; ~ e  desires to retain : 

P r ~ v i d ~ 2  i'nzr. i:: cris:: ol' r: ;r.er;.bc;r t.f k c :  ,kmcd Fsrces cf [he 
Unio?., ;[ the last date for furnishing the declaration shall be the 
3 i ~ i  %L~ki, 1976. 

rnlanation I . -  Where the person is a member of the family: he 
shall include in his decliuation the prticulars of land I.,& by him and 
also of land, if any, held by other rneF.h,c;s of the family '[ and thc 
separate wit.] 

SfE.uplannisn 11.- In 'calculating the -extent cf l a d  ol.vned or 
held by a person, the share of such person in the land owned or held by 
an und,ivided family, firm or 'asso~i ation of individuals, whether 
incorporated or not, and [he I ~ n d  contributed as share capilal or 
otherwise by him to a co-operative society or a company of which he 
may be a member or shareholder, shall be taken into account. ] 

5[ (2)  Every person making se1kciion of the permissible 
area under sub-sec!jm ( I ) ,  may also sel~i:.!, land for the separate i~ni!. 

I , . 
1 . lnserred by Haqrana Act I7 of 1976 . 

2. Si~bsrilu1ed by ibid. . 

3 .  Subs~i!nterl by !:.?~y;mn .Ai:i 47 of 1376. 

4. Added by Harayna Act 17 of 1976. 

5. Subs~i~uled by ibid. 
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Selection of 
pcrmissible ' 

i ~ 3 .  by 
prescribed 
aurhority. 

E~~pI~i~iarion.-AiI Adul~  son, who owns or holds land and is livirig 
scpa~rtel y from his parents, sha I l filc the declaration under sub-section 
(1) and make the selection or permissible areit 1111der sub-section (2)  
separately.] 

(3) I11 making [lie- selcclio!~ such pcrsan shail include in thc 
first place [he idnd which had been transfc~red by him after the ;~ppcintecl 
day in contravention of the p~~uvisions or sa t ion  8 and in the second 
place the land ~nortgagcd by him wilhout possession. but shall not 
include any land- . 

(i) which i s  decli~red su;pIus ; . 
(it.! which was undcr the pe~missible are:I of u tenant ; 

undcr rhe Punjnb law or the Pepsu law, 
(41 The declaration under sl~b-scciian ( I )  shall be furnished 

by ,- 
. (u )  in the case O F  an adult unmarried person, such 

person ; 
!hj in ?hecase of a minor, luna~ic,  idiot ora person subject 

to like disnbiIiLy, the guardian, manager or other 
pcrson incharge of such person or of the property or 
s w h  person ; 

(L') in thc case OF il family, thc husband or in his absence, 
rhc wire, or, in the abs't~ce of Surli, il~e guardian of 
the mimr children ; 

Id) in the case of eny olher person, anv pmon competerlt 

, 
, lo i c t  for such person in tliis behalf. 

10. If  a person hiis to seicar the pcrmissible area in ~ccordancz 
with the provisions of section 9, 'the prcscibed aurhr~riry may ,' after 
collecting the information in such manner it MAY deem,fit, by circler 
sclect the permissible -area uf such person : 

P~hovided that no such drder shall he made withouc giving all 
persons interested an opportunlly -of being heard. 

11. li(l) On the bas~s of infoimntion'given in the dci:lanbtinn or 
such information. us may be obtilincd, thc prescribed authority sh;itl 
prepare ;I slatemcul in tl-rc manner prescribed showing, among other 
particulars, the total areit of land owncd or held by a person and Ihc 
scparalc unit, their permissible lu-c;l ;uld [he surplus area.] 

-112) Thc land il~clur\cd i n  thc slalc~ne~lr preparcd unclci. siin- 
section ( 1 )  ;IS permissible area ol' ihc family and the scpal-irrc mi:. 
shill1 bc owned or held by rhc members or the family kind also the 



separate unii in rhc same proportion in which h e y  oivned or held land 
before seleclir~n of the perrniss~hle area. ] 

l[(3) A c,opy of slaremem prepared llndcr sub-scction ( 1 )  sl~all 
bc sent to thc 1:erscIn concerned and lo the renanrs of the lar~dowl~er by 
registered post and shall also be given on demand on payment of fee. 
Copies of such slatement shall also be sent to the. Tehsildar and such 
other oKicer 3s m2y be [~rescribed. ] 

13. (1 )  ?'he sulplus area of a landoivner shall, '[ irum the date on v,,,,,~ ,,I 
which I r  is declared as such shall be deemcd to have bcen acquired by surptus are:,. 

the Srate Government ~ , I I -  rt public purpose] and all I-ighls, title and 
inkrest (inclurling the contingenr interest, i f  any, recognised by. any 
law, custom or usage for rhc ti~ne being in force) of all persons in such 
area shall stand extinguished and such rights. title and interest shall 
vest in the State Governmerlt ffec from any encumbn~ce : 

Provided [hat wherc ally land within the ~ermissible area of  thc 
mortgagor is mortgaged with possession and falls withj n the surplus 
area ol' the mortgagee, only the mortgagee rights shall be deemed to 
have bccn acquired by chc State Govcmmcnt and the same shall vest in 

it. - .  
(31 The right and interest of the tenant in his surplus area 

which i s  included within the permissible area of  he land owrier sha l l  
stsnd cxci ngui shed. 

'[(.?,I The arc2 declarcd su~plus  o r  tenant's permissible arca 
uuder [he Punjab law and the area p kc la red surplus under the Peps2 
law, which has 11ot so far vested in the Stalz Govcmrnent, sht~ll he 
deemed 10 ha\-e vested in the Smtc ~ovcn~ment with cffcr:t rrom the 
appointed day and rhe area which nlay bc so declarecl under the Punjab 
law or the Peysu law after ~ h c  appoinred d;iy s l ~ l l  be deemed to have 
vested in  the State Government with effect from rhe date of such 
declaration, i 

13. ( 1 )  Thc prcsc.ribcd authority may,  hy order in writing, at any P ~ ~ v e r  IO 

time after the date on which the statement i n  respect of  u lundowner or like 

tenanr has heen prepared and copies tllereor scn t as required by sec tiun pt'""esivn [)(' 

11, direct [he person in passession of ihe surpius arca acquired and S U T ~ ~ I I S  are;\, 

vested under section 12 lo deliver possession thereof wirhin Len days 
' ~fthescrviceofthec~rde.r-onI~im~osuchpe~-so~~asniuybespeci~icdin 

[he order. 
1. Existing sub-scch,n (1) re-numbcrcd 3s hub-scciion (3) by I I;r~,y:~na her 

I ?  of 1976. 
2. SU~SII~LIICI~ by fIi~ryirna tZr1 40 r r i  1976. 
3 .  Iiiscr~uil hy t!;~ry;tn;i i\cr 17 (:! 1770 and fur rh~r  s u h s l ~ ( u u l  by tla~y:~rr:t 

Acl  14 of 1077. 



(2) If the person 'in possession of the surplus' area refuses or 
fails without ikasonable cause to comply with the order issued under 
sub-section ( I ) ,  the prescribed authority may take of the 
surplus area and may for that purpose use such force as may be 
necessary. 

Power to 14. (])-where a landowner owns land jointly with other 
szparatc landowners and his  share of such land or part thereof has been, or is to  
shares of 
imdownzrs. 

be, declared as surplus area, the officer competent to declare such area, 
or where such area has been declared, the officer competent to utilize 
it, may on his own motion, after summary enquiry and'affording to 
the persons interested in such land an opportunity of being heard, 
separate 'his shzc  of such land or part thereof in the land owned by 
him j~ i r i i y  with orher lmdowncrs. 

(2) Where, after the decIaration of the surplus area of any 
J person and before the utilization thereof. his land has been subiected 
to the process of consolida'ci~n, thc ~Xicers refex5 tc in .sub-section 
( I )  shall be competent to sepame the surplus area of such person out 
oi the area of land. sbtained by him after consolidation. 

Disposal or 15. { I )  The su_rplus area acquired or vested under section 12 
sWiusarea- shall be at the disposal of the State Government. 

(2j .The G c - : e ~ . ~ e z :  ~ z y ,  by z~iific2tic2, frzze 2 

scheme for utilizing the surplus area by allotment of land to members 
of the Scheduled Castes and Backward Classes, landless persons, 
agricultural workers, tenants, e-x-servicemen, tenants liable to 
ejectment, or persons owning '[ land measuring less than two hectares 
n i  the category specified in clause (c) of sub-section (1) of section 43 
or land of equivaient vaiue : 

l [Provided that- 
(ij a tenant  holding land declared as t l ~  tenant's 

permissible area under the Tuitjab law or the Pepsu 
law, as the case may be, may be allotlcd land to the 
extent of the area held by him or the pernlissjble are2 
under this Aci, whichever is iess ; 

l,  
( i i )  ;1 tenant, who was nllotiecd and ~ i v c n  possession of 

land in ihe s u ~ l u s  :1rc;l hy fh:=, State C;ovsnncnt tinder 
the Punjab !zw O r  :he Pepw law, may be allotted l a t~d  
to the exten1 of the area so illlntted to him ; 

1. Subsriluled by Haryana Acr 40 of 1976. 
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(iii) a tenant liable to ejectment as a result of an ejectment 
order or decree pssed aga;nst him under clause ( i )  
of sub-section ( I )  of section 9 of the Punjab law or 
sub-section ( I )  of secrion 7A of the Pepsu iaw, may 
be allotted land to the extent of the area mentioned in 
section 9A of the Punjab law or section 7A of the 
Pepsu law; as the- case may be ; 

( iv )  a tenant, settled on the surplus aren by the landowner 
before Kharif, 1968, who is not- 

(a) landowner's relation &[ h e  categ"ry,, specified i r l  

clause (9) of section 2 of the Punjab law or the 
rules made thereunder ; or 

(b) the landowner's relative of the category specified 
in the rule made .under sub-clause (ii) of clause 
(g)  of section 3 =ad with scction 52 of the Pepsu 
law ; or 

{c) the landowner's relation of the category specified 
in thc rule made under ciau'se (s) of secLion 3 
read with section 31 of this Act, b 

may be allotted land to the exten1 of two heciares of 
the caregory specifred in clause ( c )  of sub-section 
( I  of section 4 or land' of equivalent value subject 
to the condition that thc l&tdjo allotted and the land 
heId by him, if any, do not exceed two hectares of 
land of the category specified inclause (c) of sub- 
section ( I )  of section 4 or land of equivalent value ; 
and 

- ,  

(v) a person from any, other,eligible category-may be 
allotted , ... land. . : to !he .extent of two hectares of the 
category sp ,~ i f i ed  in clause (c) of sub-secrion ( I )  
of section 4 pr land of equivalent value subject . . 
tq the condition that thc land so allotted and the 

I 

land held by him, i f  any;do not exceed two 
hectares of land of the catcgory specified in clause 
(c) of sub-section ( I )  of section 4 or land of 
equivalent value :] 
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Provided further that where a sub- ena ant, except that of a widow, 
a minor, an unmarried woman, a member of the h e d  Forces ofethe 
Union or a person incapable of cultivating land by reason of physical 
or mental infjrmity is in possession of land, the allotment shall be 
made to him to the exclusion of the tenant : 

I [  Providcd furthcr that  until the schemc for utiIising the surplus 
area under this Act is finalised and norified, the surplus area and the 
tenants permissible area vested in the State Government under sub- 
section (3) of section 12, may be iakeh poss.ession of and utilized for 
the resettlement of tenants liable to be ejwtcd from the permissible 
area, reserved area or exempted area of a. landowner under the Pt~njab 
law or the Pepsu law.] 

(3) Any scheme framed by the State Government may 
provide for thc priorities among the pcrsons mcntioned in sub-section 
(2) the exzcnt 01 land and the terms and condirions on which the land in 
the surplus area is to be allotted. 

(4)  The purchase price of the iand, along with interest at the 
rate of f ive per c e ~ t c m  per s n w T ,  zh2!1 bs pzy&!e by the $!ettz 2[ * 
+ * * * * 7 in ten annual equated instalments, at the rate not 

I 
exceeding that mentioned in colym I of thc table in sub-section ( I )  of 
section 16. 

3[(5) On paymen1 of full price or the first ins talrnent thereor, 
as the case may be, the prescribed authority, where the allottee is not 
&e2wi:r ncs:y.si~? r r_)f !!!? j ~ q d ,  g!12!l him ip pwsessir-\fi *h~csC. 
The allottee shall, however, become the owner of the land on payment 
of the Full price : 

Provided that the allottee~shall not be competent to transfer, 
sell, lease 'or mortgage the land allotted to him or any 
part thereof nr transfer his  rights,title or intcrest thercin; 
in any manner whatsoever, to any person for a period of 
five years from the'date of his taking possession in 
pursuance of thc allotrncnt under thc schcme framed for 
utilising the surplus area under this Act. even chough 
the full purchase price has been paid in a lumpsum or in , 
instalments along with intercsr within the aforesaid 
period. 

I .  Inserted by Haryana Acl 17 of 1976. 

2. Omined by F I q a n a  Act 1 ijf 1937. 
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(6) Notwithstanding anything contained in sub-section (5) 
the allottee shall be competent to mortgage or create a charge on- the 
Iand allotted to him for raising loan from any co-operative society, 
bank, scheduled bank or any corporation owned or controlled by the 
Government, for the purpose of making improvements in the land and 
for othcr agricultural purposes.] 

l[(7) Notwithstanding anything contained in  section 21, a 
person who secures an allotment by furnishing information which is false 
or which he knows or has reason lo believe to be False or.wkich he does 
not believe to be true and who is o r  has at any time been in possession 
of any surplus area to which he is or was not entitled under the law 
shall, for the period for which the surplus area remains or has remained 
in his possession, be charged a licence fee equal to thirty times the 
iand holdings t?x, recoverable in respect of this m a . ]  

-0c . I I I  1 ,  TTY  v h i  i i d  i s d i Rirl~iples 

12, there shall be pAd for i: an amcunt ca!zulatcd at thc ratc s h ~ w n  in t!c f ~ r  Payment 

table below, nameIy :- ~f ;i:dil~:. 

Rate per acre ia avers Value of land as shown in 
the Schehuie oo this Act 

For first 
, - 

For next For re- Paise or Annas 
10 hectares 20 hcctares maining 

. I I and 

or more or more 
I 

1,875 1,650 1,500 94 15 

1. lnserled by Haryana Act 40  uT 1976. 
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'[ (1AJ ~otwithstandin~ anything contained in sub-section 
(11, a person who, under section 9, fails to furnish a 
declaration or furnishes a declaration containing 
information which is false or which he knows or has 
reason to believe to be false or which he dQesnot believe 
to be [rue, shall be paid far the-iand for which no 
declaration is furnistied or declaration furnished contains 
information which is false or which he knows or has 
reason to bcliev'e to be false or which he does not believe 
10 be me, an amount calculated at half [he rates shown 
in the table referred to in sub-section (1). ] 

I .  lGrtd by Haryana Act 40 of 1976. 
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(2) The prescribed authority shall prepare a statement for 
the payment of amornr in the form nod manner prescribed and shalI 
give notice tb a1 l persons ' [including the landowner, [he tenants or any 
othzr ~ i s o i i j ?  hiown tb havc an-y interest ir: :he laiid, or; :hc basis of 
the entries in the revenue records or otherwise, for which the amount 
is to be paid, to appek personally or by duly authorised agent before 
him at a time and place hekin mentioned (such time not being earlier 
than fifteen dzys after Be date of sewice of the notice) and tu srale the 
nature of their respective interests in the land and the amount and 
particulirs of their claims for such interests. The prescribed authority 
shall then determine the person or persons having interest in the land 
and the amount payable to each and the same shall be paid accordingly. 

2[(2AJ The amount payable to the members of ,the family 
and the separate! unit, in respect of the surplus area shall be apportioned 
between the members of the family as also the separate unit in the 
s m e  prcyx!kr? ir! t.vhirh L k y  nw~ecl cr hhp!d ! rmd k f w e  the SP!PC!~ nn 
of the periiissible ,area. ] 

' 

(2) The .;liiwaiii silali 'ilc appiled fi~siij; io dischziige ;he 
Government dues; secondly to meet the claims of ,the secured creditors 
and last1 y io pay the dues of other claimants. 

( 4 )  Where mortgagee rights have been acquired by the State 
Gc\.rezmec!, !he zmcl;?t,pq&!e so !he rnofla~ue* a o - =hz!I --- he !he m~rf~gop o-m- 

money due to him or the amounr payaoie for acquisition of land under 
ihis scuiiori, w i ~ i ~ i ~ e v ~ i .  is jess. ' 

(5 )  Where on the land there is any buiiding structure. I[tube- 
well, w ater-course includiilg its subsidiary works, crop or trce including 
fruit tree], the owner 'thereof shall, in addition to the amount payable 
in respect of the land, be entitled to be paid by the State Government 
an amouct therefor which shall be equivalent tc fifry FZ: centgrn of the 
market value of such building, srruc ture, 3[rube-well, water-course 
including its subsidiary works, crop or tree including fruit tree] as [he 
case may -be, and. which shall be determined by the J[prescribed 
authority :] 

t 1. Substituted by Haray na Acl 17 ul 1376. 

2. Inserted by ibid. 

3 .  Substituted by ib i i  and funher subs~ilu!cd Haryana Acl 14 of 1977 

4. Subsrituted by Haryana ~ c t  40 of 1976. 
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Provided that an option in writing shall be given by the prescribed 
authority to the owner to remove such building, '[structure, crop or 
tree includirig fruit tree] within the period prescribed, and if such 
building, '[structure, crop or tree including fwt tree] as the case may . 

be, is removcd by thc owner within the period prcscribcd or within. - 

such further period as the prescribed authbnty may extend for the 
. purpose,noamounlshdlbepslidtotheow~nerinrespectthereof: . . 

Provided further that the cost incurred in raising the crop shall , , 
be the market value of the crop. 

. . - . , . ,  . 

Payment of 17. The amount payable by the State Government, .along with 
amount. interest at the rate of five per centurn perannum thereon,, s6,all be 

given in cash in ten equated annual instalmeqts in t h e  manner 
, < I . -  . pre-scribed : . I .  : , . 

. ..,,I 

"Provided that in the case of minor;i&ot or lunatic, -the equated 
annual instalments of the amount payable to such person, fSom rime ro 
time, shall be deposited by the competent authority in the civil court 
exercising jurisdiction over the aria under the Guardians and. Wards ' 

Act, i890 (Central Act 6 of 1890). or the :Hindui inor i ty  and 
Guardianship Aci, 1956 (Parliament Act 32 of 1956), as the case may 
bc, for payment to sucn person in accordancc with the provisions of 
&&her of k e  said Acts, as may he appiicable.1 

Cl iLWER III 
1 MISCELLANEOUS 

Appeal, 18. (1) Any person aggrieved by any 'decision or order of the 
review and prescribed authority, no: being the collector, may, within 3[5fteen days] 
revision. from the date of decision or order,-preferan appeal to the collector in . , 

such form and manner as may be prescribed : . . 
. 8 

Provided that the Collector may enterfain the appeal after the 
e x p j ,  or he said period of 3[fifteen days] if he i s  satisfied that the 
appellant was prevented by sufficient cause from filing the appeal in 
rime. 

(2) Any pcrson a g i c v e d  by a decision or order or h e  Coilccror 
(whctlier acting as prcscrihzd authority or not) not being a dccision or ordcr 
m:,de in an appeal under sub-szc~lan / I ) ,  m ~ ; .  wirhir: J[f freer: days1 from 

- - - - - -. - - 
I .  Substituted by Harayr,: Act ;.; or 1877. . 
2 Inserted by Haryana Act 17 of 197ri. 
3 Subsli~uled by Huyana Act 40 or 1976. 
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;- . 
the date of the decision or order, prefer an appeal to the Commissioner in 
such form and manner as may be prescribed : 

Provided t ha l  the Commissioner may en teriain the appeal afkr  
the expiry of the said pcriod of '[fifteen days] if he is satisfied that the 
appellant was prevented by sufficient cause from filing the appeal in 
time. 

T3) [* * * * * * I 
. . 

(4) Any person aggrieved by an order of the Collector under ' , 

sub-section ( I ) ,  may within '[thirty] days from the date of the order, 
file a revision petition before the Commissioner so as to challenge the 
legality or propriety of such order and the Commissioner may pass 
such order as he may deem fit. The order of the commissioner shall be 
final. 

I.,-. A & A. .L -7 

-It31 - ... -" - - 'J 
(6) Notwithstanding anything contained in the foregoing sub- 

sections, the Financial Commiisioner may suo motu at any time cal l  
for t!!e rccord of any proceedings or ordcr of any authority subordinate 
lo him for ihe purpose ooisaiisfying himself as to the legality or propriety 
of such procwdings or order, and may pass such ordci in rciation thcrcto 
as he may &ern f i t  , 

* * * * * . *I 
"(8) Notwithstanding anything contained i-n section 21, a 

prson  who files an appeal or a revision against the order declaring his 
land as surplus arca and the appeal or revision filed by him fails, shall 
be liable to pay, for the period he is or has at any timeb;een in possession 
of the land declared surplus to which he is or was not entitled under the 
law, a lic&ce fee equal to i hirty times the land holdings m, recoverable 
in respect of this area. ] 

5[(9) * !: * * * * ]  

19. - Clerical ,or arithmetical mistakes in any order passed by any Correction 
oficeroraurhority'under .. , . this Act orerrors arisingtherein from any ofclerical 
accidental slip or . . ommision may at any time bc corrected by such 

I .  Subsriluted by H q a n a  Act 40 of 1976 
, .. 

2. Ornilred 'ny tiarynnn Acr 40 of i976 
3. Subs:ituted Ly Hnryan:i !S af 1978 and furkher omiitcd by 11a1-ynna 

A<[ ;4 llf 1 9 3 .  
I. lascitcd by IIarjla-ii Act 40 of 1976. 
5 .  Inscrted by Ruryana Act 18 or 1978 and rurthcr omilted by llaryana Acr 34 

of 1980. 



Offirers 
holding 
enquiries to 
have power 
of civil 
courts. 

Penally for 
making faise 
slatement. 

officcr or au?lio~ity pither of his  own mctiot~ or oa an zpp5sation 
recei,v;.vzd in this behalf frorn ;my of the parties. 

20- Any n-fficer nr ai~thority h-&ling an e n q ~ r i r y  or hearing ;IV 

appeal or a revision under th is  Act shall have the powers of a civil 
coua under the Code of Civil Procedure, '1908 (Central Act 5 of 19081, 
relating to- 

(a} proof of facts by affidavits ; 

(b) enforcing attendance of any person and .his 
examination on oath ; 

(c)  production of documents ; 

(d) issue of commission' ; 

ziiz zfer-  silch fifficei Gi aiithnriiy sha!! he dezxed to he a cii.i: couii 
within the meaning of sections 480 and 482 of rhe Code of Criminal 
Procedure, IS96 (Cenuai Act 5.oE 1898). 

21. (1) IF any person fails LO furnish a declaration, as required by 
section 9, or during the course'nf any proceedingsunder this Act makes 
a declaration or statement or furnishes any infomation which is false 
or which he h a w s  or has rcarans to belicvc to b~ fdse br -ivhich he 
does not believe to be true, he shall be with irnbrisonm&r 
which may extend to 2[two years], or with fine which may extend to 
2 [ t ~ o  thobsand rupees], or with both: 

3[(2) If any persun secures an allotment by furnishing 
information which is false or which he knows or has reason ro believe 
to be false or which he does not believe to be true, he shall be punished 
with imprisonment which map extend to two years, or with fine which 
may extend to two thousilnd rupees, or with both. 

I .  Insencd by Haryana Act 40 of 1976 and further omitred Hxynna Acl 18 of 
1978. 

2. Substituted by Hxyana Act 17 of 1976. 

3. Substituled by Haryana Act 40 of  1976. 
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(3)  No c o u : ~  shall tl:,ke congnizmce of an offnce punishable 
uncicr sub-seclio11 { I )  or,,sub-seclicn ( 2 )  excepr 0 1 1  a cornpliui 1naJt: 

by the prescribed authority.] 

22. ( I )  Any person who is in  wrongful or unauthoriscd 
possession of ahy land- 

(aj . the . transfer l[or disposition ] of which to him either 
by the act of partics or by thc opcration of law is 
invalid under the provisions of [his Acl ; or 

(5) to the use 2nd cccupation cf which he is not entitled 
under the provisions of .this Aci ; 

may, after summary enquiry, be ejected by the Collector who may also 
impose on such person a penalty not exceeding five hundred rupees. 

(2) The ColIector may direct that the whole or any part of 
the penalty imposed under sub-seclion ( I )  shall be pied to !he persun 
who has sustained my loss or damage by such wrongful or unauthorised 
possession of the land. 

, , .  

23. Every officer acting under 'or in pursuance of the provisions 
,of this. Act or any rules made there under shall be deemed to be a 
public- servant w i t h  the meaning nf sectinn 21 of fit Indian Pcnd 
C ~ d e  (Cen'ud Act 45 of 1860). 

24. In all enquiries and proceedings under this Act. the Collector 
and any other, officer shall have such powers and ~ullows such procedure 
as may bc prescribed. . . , . . ,  , , . -  : - , , 

25. Notwithstanding anything conrained in the Court Fees Act, 
1870 (Central Act 7 of 1870), every zpplication, appeal or other . ,  

proceeding under this Act shall bear a court fee stamp of such vaiue as 
may be prescribed. , . . .  , ,. I 

26. (1) No civil court shall have jurisdiction to- 

(a) enteaain or proceed wirh a suit for specific performance 
of a contract for transfer or la11 J wllich aCCecrs the IY ght 
of the State Government to the surplus area under 
this Act ; or 

Summary 
eviction and 
fine. 

Certain 
officers to be 
public 
servanu. 

Procedure. 

Court fees. 

Bar of 
jurisdiction. 

1. Inserted by Aaryana Act 17 of 1976. 
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Protection 
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this Act. 

 ode of 
recovery of ' 

LT!VC:!L 2fid 

pcnally. 

Delegation. 

Power to 
re,mtlvc 
difficulries. 

Power to 
nlake rules. 

( b )  settle, decide or deal with any matter which is under 
this Act required to be settled, decided or dealt with 
by the ~inancial-  Commissioner, the Commissioner, 
the Collector or the prescribed authorily . 

(2) No orcier o i  Lhe Financial Commissioner, the 
Commissioner, the Collector or the prescrikd authority made under 
or in pursuance of this Act shall be called in question in any court. 

27. ( I )  No suit, prosecution or other legal proceeding shall lie 
against any person in respect of anything which is in good faith done 
or intended to be done under or in pursuance of this Act or any rules 
made there under. 

( 2 )  No suit or other legal ,proceeding shall lie against the 
State Government for any damage caused or likely to be caused or any . . . - . -7  -, s. h rF* -* 
IIIJUl J 

,,,,,,C oi. :ikc!y :-j be .-,.FF..m*arl L.. . I - - + * ~ P  AF nn. n rr ,;.-; 
O U i A U L C I U  I I I L U C I  V1 ~~~j Yrw\ A.IIORS 

contained in this Act or any rules made there under. 

28. The amount or other sum payable under, this Act and the 
amount of my penalty imposed undcr his  Acl may be recovered as a11 

mear of Iand revenue. 

29. Thc S:;tc C-i;vczimcr,t.,iiiay, by r;zl::lfies:isn, dircc: :hat L!C I 

powers exercisable by i t  under this Act, shall in such circumstances 
and under such conditions, if any, as may be specified in the notification, 
be exercisable also by an officer subordinate to the State Government. 

30. If any-difficulty .&ses in giving effect to the provisions of 
!!?is ,4c t, the State Gcvernment m q ,  hy order publisheg ir! the OfFicial 
Gazette, make such provisions of this Act, as appeq'to it  to be necessary 
or expedient for removing the diffic,uIty. , . 

31. ( 1 )  The State Government may, by notification, make rules 
for carrying out the purposes of this Act. 

(2) Every rule made under this section shall be laid, as soon 
uc rn - r r  be I! is -rdc, bcIix !hr: ,Fl_InzC: fi!- !he E!ztc Ieoiclnt!rr+ w w  a*.- J 0------. - 
while i t  is in session for a total period or' ten days which may he 
cornpris~d i r ~  one ~essiiin. i?r ill !"'I! cr init!? Z C ~ C C C S E , ~ ~ C  S C S S ~ O P C ,  2nd i f ,  
before tljc c x p i r ~  of the sczsion in vfhjch it  is so laid or the scssjon 
immediately FoIJowing the House agrees in making any modificarion 
in the rule or the House agrees that the iule should not be made, thc 
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rule shall rhereafter have effect only in such modified form or be of no 
effect, as the case may be-;. so however, that any such modification or 
annulment shall be without prejudice to the validity of anything 
previously done under that rule. 

32. '[As from the apgointed day 1, exemptions granted in relation 
to the utilisation of surplus area under orchards, tea-estates or well 
run farms by virtue of Z[the provisions of the Punjab law or the Pepsu 
law or the rules framed or purported to have been framed thereunder 1, 
shaI1 stand withdrawn. 

33. (1 )  The provisions of the Punjab Security of Land Tenures 
Act, 1953, and the Pepsu Tenancy and ~grjcultural Lands Act, 1955, 
which are inconsistent with the provisions of this Act are hereby 
repealed. 

, , (2) The repeal of the provisions of the enactments mentioned 
in sub-section ( I ) ,  hereinafter referred co as the said enactmenn, shall 
not affect- 

{i) the applications for the purchase of land under seccion 
18 of the Punjab Law or section 22 of the Pepsu Law, 
as the case may be, pending-immediately before the 
cormencement of this Act, which shall be disposed 
of as if this Act had not Seen passed ; . 

(ii) the proceedings for the determination of the surplus 
area pending immediately before the commencement 
of this Act, under &he provisions of either of the said 
enactments, which shall be continued and disposed 
of as if this Act and not been pssed, and the surplus 
zma so d e t e ~ i n e d  shall vcst in, and be atiliscd by, 
the State Government in accordance wilh the 
provisions of this Act ; 

)[(iii) the revisional power of the Financial Commissioner 
under section 34 of the Punjab law or under sub- 
section (3) of section 39 of the Pepsu law. as the case 
may be, shall be exercised as if this Act had not been 
l>anr*A nnA tha nmnn~ r f n r l n - A  n l l m l m l ~  in a v s r c ; w -  nf PUQQUU 3 Y A I U  L I I W  U L V U  UVUIYLUU U - p a Y U  11, Y R U I V h d V  V I  

such revisional powcr shall vest in, and be utiiized 

Withdrawal of 
exemplions 
regarding 
utilisation of 
surpIus area. 

Repeal and 
saving. 

1 .  Substituted by H ~ y a n a  Acl  33 of 1973. 
2 Subslimled by H~ryana Act 14 of 1977. 

3 .  Inserted by ibid. ,' 
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by, the State Government in accordance sirilh the 
_ pi-s~isjoiis af this Act ; 

(ivJ the power exercisable under section 5-C or (he Punjab 
,la:x! or under sec!ion 32-3E of the $epsu Isv,  as the 
case may be, shall be excrcised as if rhs Act had not 
been passed; and the area determined surplus in exercise 

. . of such power shall vkst in, and k utilized by, the State 
Government in accordance with the provisions or lhis 
A c t : .  : 

< .  

Provided h t  the powers of hk' Pepsu Land Commission 
under ihc Pepsu law shall ves; in. and'& eiiruisrd 
by, the Collector of the district concerned.] 

(3)  Save as provided in sub-section (21, no authority shall 
pass an order in any proceedings whether instituted before or after the 
commencement of this Act which i s  inconsistent with the provisions 
fif i h i ~  Aci, 
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VALUATION .ATEMem MR 

C bahi A bl Nehri 
Tchsil Arca or Yalua- Arta or Valual- Area or Valua- 

~ S S C S S ~ C U ~  lion assessmrnr tian assessmcn~ tion 
circle circle circlc 

1 2 3 4 5 6 7 

Nuh 
- - - -  

All tehsil 10 , All rchsil 3 All tchsil 8 
cxccpt 
Tnom 

Rcwari including Cbahm 12 
Ya~audi linari 

Palwal Bangar 

Knadir 

Gurpaon Sohna 
and 
Snhibi 

B hud 

9 

13 

9 

9 All lehsil 8 

13 

12 

12 All lcbsil 8 

All tchr~l 8 

except 
Dahar 

l labar 9 

All t e h i l  8 

All tchsil 8 

Sabna 7 

Gurgaon E 

, B a h ~ r a  7 

I -  1 Aia baran1 iouludus Chikno~, Namir~lc aol i  Magda. 

2 .  Ilanjzr land sh~l.ll bc ralllcd 2 arms 

3 .  Thc kallu, llwr and scm I;~nd shall k valucd in I l l ,  anna. 

4 .  Thc Iiind of land 35 on 24th January. 197 1 shill k tonsid~red 
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GURGAON DISTIUfl 

AlIRnrani Bhud NehrI Sailab 
Art3 or Valua- Arca or Valua- Area or Valua- Area or Valua- 
arcssmnt  tion arstssmcnl lion assessmcnl i n  assessment lion 
circle tirclt circle circlc 

All [chi1 7 All lehsil 4 Pcrcnnial 16 
A 1  rebsil 
Non- 10 
perennial 
All W h s i l  

All lcluil ; - 6 Alllehsil 4 Pcrcnnial 16 
All ~ehri l  

Non- 10 
pcrcnnial 
An [ehsil 

All lrhsil 
except 
Dahar 

All lehril 
crrcepl 
Dangar 

Sohna 
Gurraon 
Bhud 
nahora 

I 
(Chi kno~)  
B;lb~rd 

I O~hcr  

Dahar 5 

All tchsil 4 Bangar ,16 All lehsil 8 

Kadhir 12 

Al l  tchsil 4 Perennial 16 Khadi r 8 
All lchsil 
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\fALUATION STATEMENT Ft3R MOHINDER(iAKH nl!rrRICT 

- . . - -  
CLASS OF LAND ----- 

Chllbr Barr~al Bhud 
Tclr~il Arcs or z~s:ssrnen t Valuation - 7 - i x y m  Area or asscss~ncnr Valuarion 

Dadri A l l  lchsil hll Lellsil S O  Chak Tibba 19 
Rcst of leisil  25 

Mot~ i~~dergarh  All ~ebsil cxwpt 75 , All  tchsil oxccpl 37 All  !chsil 
K n ~ ~ i n a  ,Pargum K311ina Rrgana 

Kanina Pargana 94  K a r ~ i ~ ~ a  Pargana 50 

Al l  rchsil csccpt 8 I Al l  rclisil cxcept 34 All 1c1fiil except 2 5 
Pasikoh h. ; ikr~h ' Pasikoh 

Pasib.oh 56 Pasikuh 2 5  P a i  koh 19 
-.-. -- 

rY:&.r-- I .  Yar,jir land shall bc valucd ar 1Z paise. 

I'. Kallar. 1h11r ~ n d  scm Inrid sllnll be valucd at 10 paise. 

5 .  Thr Gind or land us nn 241h January. 1971. sh.311 bc co~isiclcred 



VALUATIO;\I S'rATEMEhT FOR !:OHTAR DlSTRlCT 
U 

(Flguw rel~rcsrnlvaluc in a u w  prr acre) 

CLASS OF LANU ----- 
Nchri Umnl Bhurl ChRhl -- SnUab ---- 

Tchsil A ~ c a  or Valua- Arca or 'Ialua- A r c ~  or l a  Arca or Valua- Area or Valua- 
asrcssm~n~ lion assessm~'n~ tior1 - assessmtnr r i r m  3~srs5menl []on asscssrnenr liun 
circle cirzlr: circlc clrclc circlc: - - 

1 2 3 4 5 d *! 8 9 10 I I - -- 
Rohtak All ichsil I6 Nehri I, I1 IL 9 Netiri 1, II LE 6 All tchsiI 1 6  - - 

111 t l l  
Re51 8 Rest 1 n 

Gohana All lchsil 17 Mohm 8 Mohm 4 All tehsil 1 7  - I _  

10 Eztem, (i - + - Eartcrn. 5i 
Wcslcni Wcslern 

0 

and 
0 

and Z 

16 A tl 1vhs11 9 All tehsit 7 Bangar 
Khadir 

u 
Nelrri sro.\onaI 

Jhajjar Atl rchsil I0 A I I  lctisil 8 All lchsil 4 All rclisil 15  - - 
----- 2 

R 

1. Danjar land s h ~ l l  bc valued at  2 annas. 

3.  Tlre kallar, thur and sern land sliall bz vulucd at Ill, anr as- 

4 .  T h c  kind or land as on 24th January, 1971, shall be cousidercd. 

37b90-l..R.--H.G.P-, Chd 
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